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REvENUE REsERVE Fl1ND 

'''I1hat a sum not exceeding 
Rs. 2,05,49,000 be granted to the 
President to complete the Bum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Withdrawal from Re-
venue Reserve Fund'." 

19.14 bra. 

APPROPRIATION (RAILWAYS) NO. 
3 BILL," 1967 

The MinIster of BaUWB),S (Shri C. 
M. poonaeba): I beg to move for leave 
to introduce a Bill to authorise pay-
me:,t and appropriation of certain 
sun.s from and out of the Consolidated 
FlUlI;l. of India fnr the service of . thl' 
fim.nciul :venr 19:;7-68 for the purpo8C<; 
"'lai lW(lvs. 

Mr. Chainnan: The que5tion is: 

''That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India fOr the service of 
the financial year 1967-68 for the 
purpoeesof Railways." 

The motion was adopted. 

Shri C. M. PooIIallha: I introduce·· 
the"Bill. 

Sbrl C. M. ~ I beg. t,o 

~  
.''Tbat: the Bill t() authorise pay" 
me'it ~ ~ ~  Df re.rtai" 
~  fr to "'1 t out of the Con-

~  Fund of India for the 
~  of the financial year 1967-

.. 68 for the purposes of Railways, 
be taken into consideration". 

Mr. CIIaInDaD:. The question is: 

"That the Bill to authorise pay-
ment and appropriation Of certain 

sums' from and out of the Con-
solidated Fund of India for the 
service of the financial year 1967-
68 for the purposes of Railways, 
be taken into consideration". 

The motion was ad()71tpd. 

'\fr. Chainnan: The question is: 

''That clauses 2 and 3 and the 
SchedUle stand part of the Bill". 

The motion was adopted. 

Clauses 2 and 3 and the Schedule 
were added to the Bill. 

Clause 1-(Short title) 

Amendment made: 

"Page 1, lines 3 and 4,-10'1' 
"Appropriation (Railways) No. 3 
Act. 1967", BUbstitute-"Appropr1a-
tion (Railways) No.2 Act, 1987". 

(Shri C. M. Poonacha). 

"hri C. M. Poouaeba: This is a con-
s"quentiaI amendment . 

. . Mr. Chainnan: The question is: 

"That clause 1, a. RmE'nded. 
stand part of the Bill". 

The. motion was adopted. 

Clause 1, as ~  Wile addect ~ cr&. 
Bm. 

T.he EfIIIOtin,,: Formula and tlw! Title 
1 were added to the Bill; 

Sbri C. M. Poooaclla: I beg to move: 

"That the Bill, as ~ 

P8S6ed". . 

.. Mr. Chalnnall:. The. question is: 
, "Tl)}t . .the Bi)l, as amendpd, be 
pcssed:', 

, The· motion was alioptl4., 

19.18hrs. 

The Lok Sabha then adjourned till 
Eleven of the clock on ~  June 
23, 1967/Asadha 2, 1889 (Sak4). 
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